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Judgement

Deepak Roshan, J

1. The instant writ application has been preferred by the petitioners for the
following reliefs:

“That through the instant writ application, the petitioners pray before this
Hon'ble Court for issuance of an appropriate writ(s) for quashing and setting
aside the memo no. 637 dated 29.03.2025 (Annexure-4 to this writ petition)
passed by District Education Officer, Dumka (respondent no.4), whereby and
whereunder services of the petitioner no.1 from the post of Principal, petitioner
nos. 2 to 7 from the post of Lecturers and petitioner no.8 from the post of Clerk
of A.N. Inter College, have been terminated with immediate effect pursuant to
the order passed by Deputy Commissioner, Dumka (respondent no.2) by memo
no. 572 dated 20.03.2025 in the light of orders passed by this Hon'ble Court in
W.P. (S) No. 5633 of 2023, dated 21.02.2024 and W.P.(S) No. 751 of 2025 dated
17.02.2025 and the order of termination has been given in whatsapp of
petitioner no.1 without giving any opportunity of hearing to the petitioners.

And

The petitioners further pray for issuance of an appropriate writ(s), order(s),
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direction(s) commanding upon the concerned respondents to allow the
petitioners to discharge their duties as the Governing Body of the college of its
meeting dated 06.08.2016 with regard to the petitioners and their services have
been extended after their retirement.

And / Or

The petitioners further pray that during the pendency of the present writ petition,
operation and implementation of memo no. 637 dated 29.03.2025 (Annexure-4
to this writ petition) passed by District Education Officer, Dumka (respondent
no.4) may kindly be stayed.

And / Or

For issuance of an appropriate writ(s),order(s), direction (s) as may be doomed
fit and proper for doing conscionable justice to the petitioners.”

2. In view of the stand taken by the respondents in the counter affidavit nothing
survives to be adjudicated at this stage and, therefore, learned counsel for the
petitioners seeks permission to withdraw this writ application to assail the order,
if any, which will come in future.

3. Permission is accorded.

4. Accordingly, this writ application is dismissed as withdrawn with liberty to the
petitioners as prayed for...
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